
 361  Matters

 Delhi?  The  home  of  the  drug in-

 dustry  is  the  West-coast  particularly

 ‘Gujarat  and  Maharashtra;  but  why
 is  the  giant  Indian  Drgus  and

 cannes
 ticals  choose  Delhi  as  its

 ase

 The  borders  are  hundreds  of  miles

 -away  yet  the  Border  Roads  Organi-
 sation  is  based  in  Delhi.  The
 Farakka  Barrage  is  at  Farakka  in

 West  Bengal,  yet  the  Farakka

 Barrage  Control  Board  is  in  Delhi.
 1  is  perhaps  ironic  that  even  the

 Directorate  of  Lighthouses  and

 Lightships  is  centered  in  Delhi,  even

 though  the  nearest  lighthouse  is  at

 least  one  thousand  miles  away.

 The  various  units  of  the  Education

 ‘Ministry  that  are  clustered  in  Delhi

 now  can  easily  be  moved  away  to

 other  centres.  Similarly,  there  are

 too  many  units  of  the  Defence,  Indus-

 tries  and  Energy  Ministry  bunched  in

 the  city  which  can  easily  be  spaced
 out  in  other  centres  like  Bhopal,
 Gwalior,  Indore,  etc.

 I  suggest  that  the  Planning  Minis-

 try  set  up  an  inter-ministerial  work-

 ing  group  to  find  way  for  deciding
 which  of  the  government  offices  and

 Public  Sector  Undertakings  offices  be

 moved  out  from  Delhi  immediately
 and  that  there  be  a  moratorium  on

 the  number  of  Central  Government,
 Public  Undertakings  and  51816.0

 Government  employees  in  Delhi.  1

 urge  this  to  be  treated  as  a  national

 problem.

 (ii)  ALLEGED  POSTPONEMENT  OF
 INDUCTION  TRAINING  PROG-

 RAMME  IN  RESERVE  BANK  OF

 INDIA.

 xse  CHINTAMANI  JENA

 {Balosore)  :  Two  hundred  bright

 young  men  and  women  selected  for

 vatious  Reserve  Bank  of  India  0-

 cers  posts  have  been  rendered  jobless
 due  to  the  postponment  of  induc-

 tion,  training  programme  for  an

 indefinite  period.  In  January  1981

 the  RBI  notified  200  vacancies  of

 Grade  ‘A’  Officers  with  starting
 emoluments  of  more  than  Rs.  2000/-
 a  month.  hiea  test  and  inter

 views  were  conducted  in  April  and
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 August  this  year.  Out  of
 thousands

 of  applicants  who  appeared in  the

 test,  200  were  finally  leche  by
 RBI  Services  Board  in  January  1982.

 The  selected  candidates  were  asked
 to  resign  their  existing  position  and
 attend  the  medical  examination  held
 in  March  1982  by  RBI.  They  were
 advised  to  be  ready  to  join  their  new

 assignment.  Accordingly,  they  resigned
 the  posts  they  were  holding.  10  some
 cases  these  involve  compensatory
 payments  upto  Rs.  10,000/-  to  the

 employers  as  they  had  signed  bonds
 before  they  had  joined  those  jobs:
 While  the  candidates  were  getting
 ready  to  report  at  RBI  Staff  Training
 College,  Madras  for  the  induction

 training  programme  they  were  inform-
 ed  that  the  programme  had  been
 deferred.  Two  months  have  elapsed
 since  then  but  no  intimation  has  been

 given  to  जड8165  about  their
 future  prospects.  Until  yesterday
 most  of  those  200  young  men  and
 women  were  holding  lucrative  jobs.
 Now,  their  future  is  hanging  in

 uncertainty.  They  arein  great  diffi-
 culties  as  they  had  resigned  from
 their  original  posts  to  enable  them-
 selves  to  join  in  their  new  assignment
 with  RBI.

 In  view  of  this,  I  draw  the  atten-
 tion  of  the  Government  to  take
 immediate  steps  to  appoint  and  regu-
 larise  themin  the  posts  for  which  they
 were  selected.

 (iii)  DySTRIBUTION  OF  MARI  RIVER
 WATER  BETWEEN  RAJASTHAN
 AND  GUJARAT.

 श्री  बृद्धि  चन्द  जन  (बाड़मेर) :  .  माही

 नदी  के  जल  उपयोग के  बारे  में  .  राजस्थान

 व
 गुजरात  सरकारों के  मध्य  सन्

 1966
 में

 एक  समझौता  हुआ  था,  जिसके.  अरन्तर्गत

 करना  बांध  419  फीट  की  ऊंचाई  पर

 बनकर  तैयार  हुआ  शौर  उक्त  बांधें  से  .  माही

 नदी  का  पाली  गुजरात  प्रांत  के.  खेड़े  जिले

 को

 लिखित  करने  के  लिए.  लिया  गया  था  । उकल  समझौते  में  यह  शतं  थी  कि  निंदा के
 बारे  में  न्यायाधिकरण  द्वारा  फैसला  करने


